
BEFORE THE CENTRAL AD1INIsTRaTnJE TRIBUNAL 

BANGALOLJ BENCH BANGALORE 

.i. TtJ THIS THE 21ST :1 0JE11LER 1986 

Prsent: Hon'ble Shri Ch. k makrislina tao, 	P}arnber(j) 

Hon ' his bhri P. hrinivaan 	.ternbsr(A) 

APPLICATION NO.1821/86(T) 

K.Tara Singh S/o Bhima 
Sinç/h, Major, 
Occupation Extra Department 
Mail Srvice Carrier, 

of Hopat DISTRICT 
BELLARY. 	 APPLICANT 

(Shri K.S. Savanur, Advocate) 

1, The Post Master General, 
Karnataka Circle, 
Park House, t'.'ce Course, 

toed, bangalore. 

The Director of Postal 
Sa r v ices, 
:harwad Reqion, 
015TH lOT L)HARJPD. 

The Superjet-indent of 
Post Offices, 
Bellary Division, at 
DISTRICT BELLARY. 

Union of India by its 
Secretary to Law, justice 
and Parliamentary Arfairs, 
NE-J JELHI 	 RESPUNJENTS 

(Shri M.S. Padmarajaich, Avocate) 

The application has come up for hearing before this 

Tribunal, to—day, Member (A) made the following: 

This case was called out several times, but till 12.30 

Pt none appeared for the applicant. is have, therefore, proceeded 

to dispose of the application with the assistance of the 

learned counsel for the respondents, Shri 11.5, Padmarajaiah. 

2. 	The applicant, who was working as an xtra Departmental 
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Nail Cariier (rc) at iutt Road Sub Post Otfice, Hospet, 

apprehended that his sarvice would be terminated because 

the Sub Post Office itself was ordered to be closed down 

with effect from 30,6,82 by an order dated 17.6.82 which 

also directed that the post of EDMC be 'brought under reductiontt. 

He therefore filed this application as a writ petition before 

the High Court of Karnataka seeking a direction that the 

order dated 17.6.1982 be struck down. He also prayed that 

the respondents be dircted to continua him in service 
r 
ny 

another Sub Post Office or in the Head Post Office, Hospet, 

as E)IIC. 

3hri M.S. Padrnarajaiah, learned counsel for the 

respundans, informs us that thouh the applicant's 

services as Ei)NC at [lutt Road Sub Post Office Adfts terminated, 

he was re—employed with effect from 10,5.1983 as O3iC at 

<aringanoor Branch Post Office and that therefore, his 

grievance has been remedied, there being no question of 

seniority amonc Etta Lpartmnental employees. He, theLefore, 

submits that the application has become superfluous. 

The application is, therefore, dismissed as having 

become superfiuou.,,V I Parties will bear their own costs. 

(OH. RAiAIRISHNA RAO) 
	

(p. SRINIJASAN) 
11E1BER (j) 
	

1P8ER (A) 
21.11,1936 
	

21.11 .86 
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REGISTERED 

CENTRAL ADrIINISTRATISJE TRIBUNAL 
B1\NGALDRE BENCH 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 038 

2Ifl r' ic 
Dated : 3 I U 

Application No. 	 1621/86( T ) 

W.P. No 	- 	234t_J 82 

Ap c:1 icant 

.Thra Singh 	 e 	F± J  
T ci 

1. 	Shri K.S. Saanur, Advocate, 21, C.N.D.Road, Jayamahal, Eangalore-46. 

2, 	The Post Nester General, Karnataka Circle, Park House, Race Course Road, 
Eiangalore. 

3, 	The Director of Postal Services, Dharwad Region, Distt. Dharwad. 

The Superintendent cf Post Offices, Bellary Division at 
Distt. Bellary. 

Secretary, rninistry of Law, Justice and Parliamentary Affairs, 
New Delhi. 

Shri MS Pedmarajaich, Senior Central Govt. Standing Counsel, 
High Court Buildings, Bangalore-560 001. 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

APPLICATION NO. 	1821/86(T) 

Please find enclosed hereuith the copy of the 0rder/x*Kxxrx 

passed by this Tribunal in the above said Application on 	21-11-1986. 

End : as above. 	 SECTON 0FF4, 
(JUDICIAL)] 

Bali 	

( 

t 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGPLORE BENCH, BANGALORE 

DATED THIS THE SEVENTH DAY OF APRIL, 1987 

Hon'ble Shri Ch. Ramakrjshna Rao 
	

Mamber(J) 
Present: 

Hon'ble Shri P. Srinivasan 
	

Member(A) 

I.A.No.1 in Application No.1021/86 

K.Tara Singh, S/o Bhima 
Singh, Major, 
Occupation Extra Department 
Mail Service Carrier, 
of Hospet District 
Bellary. Applicant 

(Shri Kulkarni 	•.. Advocate) 
The Post Master General, 
Karnataka Circle, 
Park House, Race Course, 
Road, Bengalore. 

The Director of Postal 
Services, 
Dharwed Region, 
District Dharwad. 

The Superintendent of 
Post Offices, 
Bellary Division at 
District Oellary. 

Union of India by its 
Sectetary to Law, Justice 
and Parliamentary Affairs, 
New Delhi. 	 •., Respondents 

(Shri M.S.Psdmarajaiah ... Advocate) 

ORD ER 

Shri Ku].karnj for the applicant and Shri M.S.Padma- 

rajaish for the respondents present. 

2. 	In this IA., the applicant wants us to set aside 

the experte order dated 21.11.986 passed by us in 

P.NO.1821/86. Though the application speaks of Section 

22(3)(g) of the Administrative Tribunals Act, 1985 

('the Act'), it really falls under Section .22(3)(h) of 

. . .2/— 
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the Act, and we, therefore, treat it as an application 

under Section 22(3)(h) of the Rct. 

It was pleaded on behalf of the applicant by 

Shri Kulkarni, learned counsel, that the notice fixing 

the date of hearing the application on 21.11.1986 was 

received by the applicant's advocate only on 22.11.19869  

and therefore the applicant could not put in appearance 

on that date. 

In the circumstances, we set aside our Order 

dated 21.11.1986 and direct the Registrar to take 

necessary consequential action. The application, after 

restoration, is fixed for hearing on 27.4.1987. 

L 4C 
Member (P) 
	

Member (J) 
	14 

4 
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FEFORE THE CENTRAL ADMINISTRATIVE TRI8IJNU4L 
BANCALORE E3ENCH, PMNGALOFE 

DATED THIS THE 27th DAY OF APRIL 1987 

Present : F-Ion'bla Shri Ch.bAAyRISHNA RAO 

Hon'ble Shri P.Srjnjvasan 

APPLICATION No.1821/35(T) 

K.Taia Sinch, 

Extra Department mail Services Carrier, 
of Hcispct District, 
Bellary. 

Sri P.N.Vulakarnj 	•.. Advocate 

V. 

The Post Master General, 
harnataka Circle, 
Bancalore - 1. 

The Director of Postal Services, 
Dhaimiad Feion, 
Dharwad. 

The Superintendent of Post Offices, 
Bsllary Division, 
Bellary. 

Union of India by its 
Eecretary to Law, Jutice 
and Parliamentary if'fairs, 
New Delhi. 

( Sri .S.Padmarajaiah 	... 	dvocate ) 

90 '  

MEMBER(J) 

MEMRER(A) 

APPL ICANT 

R E S PUN D:NTS 

This application has come up before the court today. 

Hon'hls Shri P.Srinivasan, Member(A) made the followinQ : 

U P D E H 

This application was initially disposed of by us 

by order dated 21.11.1985. The mabter was decided ex-porte as the 

applicant was not present. Subsequently by order dated 7.4.187 

we set aside our earlier order of 21.11.155 and restored the 

application to the file of this Tribunal. Thit is how this appli-

cation has come up befoie us boday for hearinc. 
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2i i 	. .1ulkarni foi Si i 	.F ,vnuiJ, lLnwd 

counsel for the applicant states tht after the service of the 

applicant were terminated w.e.f. 17..132 he was reappointed 

as xtra :Jepartniental Flail Can iet(CD;IC) from 1U.13.13. Thus 

the orisvancs so fr as it ro1Ftos to LLs removal of the applicant 

orvioe no lonser ouroivs. He, howsvi, pleads tht the 

break of service between 17.3.82 to 1J.5.133 may be condoned 

and the aplicant be alioud pay and allowances for this period. 

Sri M.S.Padmarojaiah drew our attention to the 

letter of the Jirector fleneral Post and Telegraphs dated 27.' .1 

printed at p.5s of Swamy's compilation of Service rules for 

xtra Jwpartmntol Staff in the P&T )epartment brought out in 

1J32. Para(iii ) of the said letter at the top of page üO of 

the said compilation reads as follows :— 

'(iii) The pat service of' an EDA in case of his dis-
charce from service on upgradation or abolition of 
the p°t and who was off'ered alternative appointment 
within one year, will be counted from the date of 
his initial apFointment(not continuous appointment). 
The interruption may be ipnorad and treated auto-
matically condoned. This concession will be appli-
cable only if the EDA was regularly appointed in a 
particular post (and not worked aS substitute for Some 

time and cot renular apointmont later).' 

-kccordInc to the pracraph axtracLd atoi the 

past service of the applicant who was offe' red alternative appoint-

ment within one year of his earlier discharge will be counted 

from the date of his initial appointment and the interruption 

could ba ignored nd treated automatically aS condomed. In view 

of this the pnysr now urced on behalf of the applicant that 

the break of service betweun 17,.82 to 1J.5.33 he condoned 

stands automatically cranted by the department itsl?. Je are 

not inclined to allow pay and allowances for this period, since 

the applicant did not work durinc that period. 
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BANGALORE BENCH 
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APPLICATION 	 /6 

(LJP,ND, 
COMMERCIAL COMPLEX,(BDA) 
INDIRANAGAR 
BANGALORE..560 038. 

DATED. . 
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SUBJ[Cf: SENDING COPIES OF ORDER. PASSED BY THE 
BENCH IN APPLICATION NO 

 ICI 

Please find enclosed herewith the cpy of the Order 

passed by this Tribunal in the above said Applic3t
0 on 

- 	CL: 
-O E ~REGITSSTTRFAR (;;_— (JUDICI1L) 


